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Heeralal ' essPetitioner

‘ _Mr.V.N.K#lla . .~ eeeAdvocate for petitioner

.l ' ‘ \
! Versus ‘

Unlon of India & Ors e« sRespondents

Mr.M.P.Snarma S ’...Advocate for respondents .
; L 4
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ch Mr.B Se Sekhon - VlCe Chalrman

Hon.Mr G.C Singhvi- Adm.Member
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This order will dispose of‘plaintiff-petitioner'

Anplication-seeking amendment of the plaint which had

' been filed in the court of learned NMnsif,Gangapur City

on Novenber 07, 1984

N,

2e The respondents have contested this Applicatlon

vide rep%y of January 28,1985, The suit was recelved

by us by!transfer in view of the provisions of section,
29 (1) of the Administrative Trlbunals Act, 1985,

3. ' During the course of arguments learned counsel
for the petitioner stated that the fillng of the
Appllcatlon has been necessltated on account of the

superannuatlon of the plalntllf Learned counsel

for the respondents contended that the Application has

liberal.
been filed belatedly. The law of amendment is quite/

4, - In view thereof and the fact that the
Application<ioes not merit rejection on any one of

the accepted grounds Justifylng rejection of such an
Appllcatlon, thc Appllcation is hereby accepted. .-"
The plaintifl is allowed to amend the plalnt on

PaYment)of RS. 50/-a= costs, BAmended plaint be filed

within two weeks from today with copy thereof to the

l
respondents' counsel.

AnnOunced in open Conrt.
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